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T.A.No.350/1/2017 
(W.P.11042(W) of 2016) 

Date of order: 10.03.2017 

Coram : Hon'ble Mr. A.K. Patnaik, Judicial Member 

For the applicant 	: Mr. R.K. Gupta, counsel 

For the respondents : Mr. P. Mukherjee, counsel 

0 R D E R(ORAL) 

This matter was originally filed in the Hon'ble High Court of Calcutta being 

W.P.No.11042 (W) of 2016 which was subsequently transferred to this Tribunal 

vide order dated 08.07.2016 and renumbered as T.A.350/1/2017. 

2. 	In this T.A. the applicant has prayed for the following reliefs:- 

"a) Writ in the nature of Mandamus be issued commanding respondent 

authorities to show cause as to why the decision was taken by the 

concerned respondents including the respondent no. 10 not to send the 

application submitted by the petitioner to Public Service Commission, West 

Bengal for appearing in the examination for West Bengal Audit and 

Accounts Service Examination, 1980; 

Writ in the nature of Mandamus be issued commanding respondent 

authorities to show cause as to why the decision was taken by the 

concerned respondents including the respondent no, 10 not to issue letter 

of permission to the petitioner to join West Bengal Audit and Accounts post 

on success; 

Writ in the nature of Mandamus be issued commanding respondent 

authorities to show cause as to why the decision was taken by the 

concerned respondents including the respondent no. 9 in issuing 

memorandums for violation of Rule 20 of the CCS (Conduct) Rules, 1964 

annexure P8 and P11 annexed to this writ petition; 

Writ in the nature of Mandamus be issued commanding respondent 

authorities to show cause as to why the decision was taken by the 

concerned respondents including the respondent no. 6 and respondent no. 

9 to reject the representation of the petitioner without assigning any 

reason/reasons annexure P-iS and P-16 to this application. 



Writ in the nature of certiorari be issued calling upon the 

respondent/respondents the entire relevant records pertaining to the 

impugned decision taken by the respondent authorities in regard denial of 

better opportunities and/or prospect, in regard to infringement of 

fundamental rights of the petitioner. 

Writ in the nature of Mandamus be issued commanding the respondent 

authorities to show cause as to why the petitioner should not be 

compensated to an amount of Rs. 27,25,545.65 for loss of salary difference. 

Rule NISI be issued in terms of prayers (a), (b), (c), (d), (e) and (f) above; 

Rule be made absolute if no cause or insufficient cause be shown by the 

respondents. 

Any further order or orders be passed as to this Hon'ble Court may deem 

fit and proper' 

As this application was filed before the Hon'ble High Court of Calcutta 

under Article 226 of the Constitution of India , Id. counsel for the applicant has 

prayed for liberty to withdraw this T.A. and file an O.A. before this tribunal as per 

Section 19 of the Administrative Tribunals Act, 1985. 

Having heard both sides, the T.A. is disposed of as 'withdrawn'. The 

applicant is given liberty to file an O.A. before this Tribunal claiming the reliefs as 

prayed for in this T.A. within a period of one month. 
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LJ 
(A.K. Patnaik) 

Judicial. Member 


